CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

THIS THE 21st DAY OF JULY, 2003

Original Applicaticn No. 1283 of 2002

CORAM:

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C.

Ashutosh Kumar Tripathi,

Son of Shri Chandraketu Tripathi
Resident of village and post office
Dubawal, Pargana Jhunsi, Tehsil
Phulpur, district Allahabad.

(By Adv: shri R.K.Saxena)

Versus

1. Union of India, Ministry of
Communication, Department of
Posts, Government of India,

New Delhi thrcugh its Secretary.

2% Post Master General, Allahabad
Zone, Allahabad.

3. Senior Superintendent of
Post Offices, Allshabad Division,
Allahabad.

4. Chhotey Lal, son of Mata Badal
Yadav, Resident of village & Post
office Dubawal, pargana Jhunsi,

Teheil Phulpur, district
Allahabad.

(By Advs: Shri R.C.Josh1/D.S.Shukla)

ORDE R(Oral)

JUSTICE R.R.K.TRIVEDI,V.C.

.. Applicant

.. Respondents
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By this OA vu/s 19 of A.T.Act 1985 applicant hes challenged the

appointment of respondent no.4 as Extra

Departmental Branch Post

Master of village Dubawal, pargana Jhunsi, Teheil Phulpur district

Allahabad. The submission cf the counsel is that applicant had

scored higher marks than respondent no.4 in High schcol and he was

better in merit btut the appointment has been refused to applicant on
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the scle ground that he does not belong to village Dubawal. It is
submitted by counsel for applicant that ‘:pb?igant is resident of
Kakra and Kakra Dubawal are same and one village. We have examained
this submissicn of the counsel for applicant on the basis of the

material available on record. The notification dated 15.3.1999

contained the condition about the residence in fellowing words:
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In pursuance cf the aforesaid notification applicant submitted his

application, a copy of which has been filed as (Annexure 2).

Applicant has described his residence as village Kakra, post Dubawal
d"‘""M._h
which clearly suggests that Kakra LDubaml are different villages.

Had it not been so, the applicant could have described himself |
resident of village and post Kakra Dubawal. Applicant has also filed
copies of village revenue reccrd(Annexure 5) which is the record of

N
rights(katauni of village Dubawal Uparhar). Another document e

reccrd of right is with regard to village iﬁs\kra Uparhar. Thus the

o
revenue record alsec shows that Kakra and &= Dubawal are two

different villages. The contention of applicant that Kakra and ~’
Dubawal is same and one village dces nct appear to be correct. 1In
the circumstances, the applicaent = failed tc“esmpiy '{_I.he condition
about residence. Appointment was rightly given to respondent no.4

and the order does not suffer from any error of law.
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The OA has nc merit and is dismissed accordingly. No order as

Sl

MEMBER(A) VICE CHAIRMAN

to costs.

Dated: 21.7.03
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